
ll if ,

I

'l

,,1 ;ii,
:i;i li,li
ri.

i

lt ,

,1 i

ilti
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ORIGINAL JURISDICTION

In the matter of Companies Act, 1956
And

In the matter of Sri Ravi Trar.els Private Limited (In Prov. Liqlricli,rtr,rrrl

Company Application No.10O of 'ztJ1,7

In
Company Petition No. 1 15l2OO7

SALE NOTICE

Offers are invited as per the orders of the Honble High Court, Madras ciatr'(i

14.03.2017 made in C.A.No.100 of 2017 from the interested parties [l llre

undersigned for purchase of movable items stated belou' ancl thc' :rirnr(l

lying at Door No.27, Ground Floor, B.R.Complex, Woods Road, Cherrniri-

600 002. The assets are sold in "AS IS WHERE IS AND WHATEVER

THERE IS" condition.

The Upset price fixed by the Honble High Court for thc nro,atrli'

assets mentioned for sale is Rs.2O,OOO/- (Rupees Twenty

Thousand only)

Earnest Money Deposit by w,ay of Demand Draft being thc 10'.,, r.,l Llrr'

Upset price payable to "The Oflicial Liquidator, High Court,

Madras" and payable at Chennar.

Inspection of the items on 2O.LO.2OL7 betn,een !t:3O Aly[ !r
O4:OO PM at the abor,e place.

Date of submission of offers on 27.LO.2OL7 upto O3:3Q_EX{ riL the

Office of the Official Liquidator, High Court, Madras. al(),'[)()]trtl'

Bhavan, 2',d Floor, No.29, Rajaji Salar, Chennai - 600 001.

Offers nill be opened in the office of the Official Lrquida,tor olr

30.1O.2O17 at O3:3OPM. However, the report on thc said

offers/tenders wrl1 be placed before the Hon'ble Hrgh Court, lvliiclrars

for confirrnation of sale.

The Tender Form, Terms and Conditions can be obtaineci lronr ti-ri'

office of the undersigned at cost of Rs.100/-(Non refLtrrcLaLlc rurti

transfereible) during the u,orking days betrn'een 11:OO_{!! _A$_ci

03.30 P.M. on any working dav from 2O.LO.2OL7 to 27.LA.2Q]!!

Along with Tender form, a Demand Draft has to be surbmittt'tl i'or

10% of the upset price, drawn in favour of the Olhcial LiclL,rr:rrlt,r

High Court, Madras.
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LIST OF MOVABLE ASSETS

Computer Set(Old Model) *,ith CFU. M,r,lenl.!,vr\vru lvruuLt/, \l,lul Lru.1vroogm. {)t
i Moniror.ctc.
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For further detarls and Terms and condition of sale and for c.ithcr c\/enrs
kindly log on to rvrvuu.olchennai.irl or call on the office ol'the undersrgneci on ar-rl.
working da1,.

DATtrD AT CHENNAI ON THIS THE I6h OAY OF OCTOBER 20 1 7
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(P. ATCHUTA RAMATAH)
OFFICIAL LIQUIDATOR,
HIGH COURT, MADRAS.

Address:

O lo. The Official Liquidator, High Court, Madras
Corporate Bhavan, 2"d Floor, No.29, Rajaji Salai,
Chennai-600 001.
Ph:O44-25271149 lSt Fax: 2S2T IlS2
Website : w\\/q1. olc,[cnn ari. i rr

Stafl-Cliairs
Piaslic Chairs
Plastic Stools

e-mail id: olq_bqnnai. mcar(/nic 
" in ql11gdla1i_glngrj . co n']
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INI IIE HIGH COTJR I OF JLJDIC'ATIJltE A f \4ADI{ \S
ORIGINAL JLJRI SDICTION

in the matter of Companres Act, 1956
And

the matter of M/s. Sri,Ravi Travels Pvt Ltd
(ln Prov.Liquidation)

Companl' Application No.1O0 of 201,7
In

Company Petition No.1 15 of 2OO7

TERMS AND CONDITIONS OF SALE

Apart from rvhat is statecl in the Sale Notice the lbllorving irrt'tlter

General Terms ancl Conditions of sale of the Movable asscts bclongrng tc

M/s. Sri Ravi Trarveis Pvt Ltd (ln Prov. Liquidation) on AS IS WHERE IS

AND WHATEVER THERE IS condition.
1. The above saile is held under as per the directions of thc Hc,n'l-ilt-r

High Court, Madras dated 14.O3.2017 made in C.A No.lOOl'2O17 rri

C.P.No. l15l2OO7.

2, The upset price fixed for movable assets is Rs.20,000/- (Rupecs'l'rvenlr

Thousand onlv).

3. Inspection of the items on 20.LO.2OL7 between 11:3O A.M. to 4:OO P.![ ai

Door No.27, Ground Floor, B.R"Complex, Woods Roacl, Ulrr'r,ritr'-

600 002"

4. Date of sr,rbmission of offcrs on 27.LO.2OL7 r-rpto 0ll:30 P \'l i1i tlrr
O lo. The Oflicial Liquidator, High Court, Madras, Corporate Blr.'r arr.

2,,d F1oor, No.29, Rajaji Saiai, Chennai - 600 001.

5. The sealed envelope should be superscribed as OFFER FOR PURCHASE

OF MOVABLE ASSETS OF SRI RAVI TRAVELS PVT LTD (IN

PROV.LIQUIDATION) contarning the offer along with interest free EM D :rs

stated in the sale notice should be submitted to "The Official Liquidator,

High Court of Madras, Chennai - 600 001 on or before the l;rst ciate lor

submitting the tender is on 27.LO.2OL7 up to O3:3O P.M.

6. The offerers should submit their offer i,rrrth interest lrct' Eanrr'st \ ,)rrt r

Deposit @ 100,'b of the upset price by way of Demand Drafti Pay orcler d lau'r,

on any Natronalized Bank payable at Chennar in lzn,our ol' ''L.t11li:rir1

Liquidator, High Court, Madras" of the company menlioned ir-r tire saiie:

Notice.

7. Offers will

at O3:3O

be opened in the office of the Official Liquidator on 3O.1O.2O17

P.M. and the intending purchaser mav raise/revise thcLr ollc'r
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upwards in the inter-se-biclding before the Official Liquidatorl Hon'bie Higl'r



Court of Madras. However, the report on the said offers/tenclcrs rvrll llt'

placed before the Hon'ble High Court, Madras for confirmalion.

B. The goods are sold on "AS IS WHERE IS CONDITION'. No grraraurtee or-

\ rarranty will be given. The intending bidders are to satisfl' themseh,cs ti,tth

the description, quantity, qualitl. of the goods before bidclinc :rncl no

complaint wrl1 be entertained on the account after the sale. 'lhe prirtL'ttrlc ol

Caveat Emptor u.ill apply to this sale.

9. On acceptance of the highest bid/offer in the inter-se-biclding. the hiqhest

offerer shali pay the fu1l amount of the bid/offer immediatcl.y aI'tel tl,,'i,i,l is

knocked down in his favour only by r,,u,ay of Demand Drtrlt draut-t rrr rirl\

Nationalized/Scheduled Banks payable at Chennai in far.our of "Thc 'Jillcrarl

Liquidator, High Court, Madras.

1O.The movuble properties shall be handed over to the purchaser on receipt ol

the entire/1r-r11 sale consideration to the Olficial Liqtridator art:[,,'r'tlic'r'

approval of s:rle by the Hon'b1e High Court of Madras and or sttb-lc(:t t()

such directions as the Hon'ble High Court may issue in tht-' mattel "

11.If the purchaser does not pay the amount of purchase considerallort t,; Llrc

Oflicial Liqurdator within the stipulated time, zrs directeci b,t th" Eq+-'b1e

Hieh Court. the Officiat Liquidator shall terminate the sale aq-q &r&f!
the EMD and the part sale consideration if anv paid.

12.The Offerer/bidder shal1 make arrangement to take delrvery of the goorls

sold to him immediately.

13.The offer once accepted by tl-re Honble Court, the oflerer u'ill not lre ttilori-ecl

to withdrar.r, the same.

14.if the purchaser sha11 neglect or refuse to pay the sale alnount tl-rt' lot r'i'ill

be resold at his risk and expense, if the amount fetched tn the resalc ts ies:,

than the ortginal bid amor-rnt the deficiency u,ill be recovered h'otri Lirc

original bidder (defaulter) w,hile he will not be enttlied to an.\,-rdt':trtrirs( ul

the resale.

15,The goods after confirmation will remain at the auction spot at tht-'stilt risk

and responsibility of the successful bidder. The Official Liqr-Lidaior niil i;t'

under no liability whatsoever for the safe custodr', IrrotLrcti()r'l or

presen,ation of the goods

16.The Hon'ble High Court of Judicature atMadras reserves tl-re righL to.r-(('[]L

or reject the highest or any offer i,r,rthout assigning anv reason tl;cl('ol .1r.1

the decision of the Honble High Court will be final binding of the uaritt s

(P. ATCHUTA RAI! AIAH)
oFFTCIAL LIQUIDA',TOR,
HIGH COURT, MADRAS.
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